FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF MADHUR NOURISHMENT

PRODUCTS LLP

SI. | PARTICULARS DETAILS
No.
1. | Name of corporate debtor MADHUR NOURISHMENT PRODUCTS LLP
2. Date of incorporation of corporate debtor 02/02/2016
3. Authority under which corporate debtor ROC Mumbai
is incorporated / registered
4. Corporate Identity No. [/ Limited AAF- 6086
Liability Identification No. of corporate
debtor _ _
5. | Address of the registered office and C-713 BSEL Tech Park, Plot N0.39/5 & 39/5A,
grl&upal office (if any) of corporate Sector 30A, Opp.: Vashi Railway Station,
eotor Vashi, Navi Mumbai, Mumbai City,
Maharashtra 400703.
6. Date of closure of Insolvency Resolution 01/03/2023
Process
7. Liquidation commencement date of 01/03/2023
Corporate Debtor
8. Name and registration number of the Mr. Prashant Jain
insolvency  professional acting as Registration No.
liquidator IBBI/IPA-001/1P-P01368/2018-2019/12131
9. Address and e-mail of the liquidator, as Add: A501, Shanti Heights, Plot No.
registered with the Board 2,3,9B/10, Sector 11, Koparkharine, Thane,
Navi Mumbai- 400709
Email id: ipprashantjain@gmail.com
10. | Address and e-mail to be used for Mr. Prashant Jain
correspondence with the liquidator SSARVI Resolution Services LLP
Add: B-610, BSEL Techpark, Sector 30 A,
Opp. Vashi Railway Station, Navi Mumbai
— 400703
Website: www.ssarvi.com/
Email: lig.madhurnourishment@gmail.com
11. | Last date for submission of claims 31/03/2023



mailto:ipprashantjain@gmail.com
mailto:liq.madhurnourishment@gmail.com

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai Bench has ordered
the commencement of the liquidation of the MADHUR NOURISHMENT PRODUCTS LLP on
01/03/2023.

The stakeholders of MADHUR NOURISHMENT PRODUCTS LLP are hereby called upon to

submit their claims with proof on or before 31/03/2023, to the liquidator at the address mentioned
against item No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,
shall be deemed to be submitted under section 38.

SD/-

Mr. Prashant Jain
Registration No.: IBBI/IPA-001/IP-P01368/2018-2019/12131
Liquidator in the matter of Madhur Nourishment Products LLP

Date: 06/03/2023
Place: Mumbai
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Adani Group has $2-billion

John Deere India exports tractors to
US, Europe; sees FY23 sales at 900K

AMMAR ZAIDI
New Delhi, March 5

THE ADANI GROUP, whose
mostly debt-fuelled breakneck
expansion saw its gross debt
doubling in four years, has
almost $2 billion worth of for-
eign-currencybonds comingup
for repayment in 2024, accord-
ing to a presentation the con-
glomerate made to investors.
The apples-to-airport con-
glomerate borrowed over $10
billion in foreign currency
bonds between July 2015 and
2022 across group companies.
Of this, $1.15 billion of bonds
maturedin 2020and 2022.
There are no maturities in

Gautam Adani, chairman,
Adani Group

$650 million by the ports arm
APSEZ and two of renewable
energy unit Adani Green
Energy ($750 million and and
$500 million — are due for

The Adani Group manage-
ment, including chief financial
officer Jugeshinder Singh, last
month held roadshows in Sin-
gapore and Hong Kong to reas-
sure investors that the com-
pany’s finances are under
control.Thesearetobe extended
to Dubai, London and the US
from March 7 to 15. Executives
told investors they will address
upcoming debt maturities,
includingby potentially offering
private placement notes and
using cash from operations.

TheAdani Group’s gross debt
hasgrownfrom<1.11 trillionin
2019 toX2.21 trillion in 2023,
according to the presentation
made to investors last month.

debtwas¥1.89 trillionin 2023.
There are no foreign cur-
rency bond maturities in 2025
but have $1 billion of repay-
mentsduein 2026.

A month after a damning
report by a US short-seller
lopped off $135 billion in mar-
ket value from Adani Group’s
listed companies, it ishoping to
claw back the narrative now by
choosing slow and steady
growth over the breakneck,
mostly debt-fuelled, expansion
spree of recent years. It has
alreadyscrappeda<7,000-crore
coal plan purchase, decided not
tobid forastakein state-backed
PTC, reined in expenses, repaid
some debt and promised to

exported fully built tractors
from its India plant to the US,
Japan, Germany and other
parts of Europe.

The company had shifted a
line to manufacture the 5M
range of its high-end higher
horsepower tractors in India
during the Covid-19 pandemic
to leverage the manufacturing
and supplybase in the country.

ShailendraJagtap,managing
director and country managet,
India,John Deere,said the com-
pany exported tractors made in
India to 110 countries and the
5M was the latest series to be
exported out of the country.
Thesearetractorsinthe 75-130
HP range and are being manu-
factured exclusively for the

at present exporting around
35% of its total production.

Jagtap said the company is
not only exporting tractors but
alsocomponentsand electronic
systems from India.Thereare 80
Indian suppliers of John Deere
India who have now become
global suppliersand are playing
apartin theadvanced products
being developed by Deere glob-
ally,headded.

Inaddition,John Deere India
isalsodeveloping products, pro-

India, is also exporting
components
and electronic
systems from India

port to the global operations
with a 4,400-strong team
located in Pune and Bengaluru.
Mukul Varshney, region 1
director (corporate affairs),John
Deere, said it will continue to
invest and leverage manufac-
turing,talentand India’s supply
chain to serve farmers in India
and around the world, with
growth expected in both the
domesticand export markets.
John Deere India, a sub-
sidiary of John Deere Singapore

® GEETA NAIR The company, recently completed 25 years of
Pune, March 5 which has completed operations in India. The com-

o5 vears of operations in P2 is headquartered in Pune

JOHN DEERE INDIA has y P with a plant at Sanaswadi near

Pune with a capacity to make
72,000 tractors, and in Dewas,
Madhya Pradesh,which has the
capacity to manufacture
60,000 units of the 5000 Series
of tractors in India. The com-
pany had a customer base of
700,000 with around 10%
share of the Indian tractor mar-
ketandaleading positionin the
45 HPand higherrange.

The country’s total tractor
salesin FY23 are expected to be
at 900,000 units and FY24 is
alsoexpectedtoremainatasim-
ilarlevel,but thiswould depend
on the monsoon, Jagtap said.

Apart from tractors, John
Deere now also has a road con-
struction firm in India which
was part of the global acquisi-

2023 but three issuances — paymentin 2024. After including cash, the net (an arm of Deere & Co), has

Why is Sebi yet to get to the bottom
of Mauritius funds’ ownership: Rajan

PRESS TRUST OF INDIA
New Delhi, March 5

repay more. —PTl  exportmarkets.Thecompanyis viding engineering and IT sup- tion of Wirtgen Group.

INVITATION FOR QUOTATION FOR PROCUREMENT OF CULLET
FOR HINDUSTHAN NATIOMAL GLASS &

IIFL ASSET MANAGEMENT LIMITED

Regd. Office: IIFL Centre, 6th Floor, Kamala City,
Senapati Bapat Marg, Lower Parel, Mumbai 400013
CIN: U74900MH2010PLC201113

www.iiflmf.com

INDUSTRIES LIMITED
Date of Esweipublishing: DHOAH023
Last dete end sme for submizsion of Cuotasan: 12032023 (06:00 PM)

Hindustan Maliona! Glass and Indusiries Limited ("HNGILCorporate Debtor™) is a public limited
cempany domciled in nci urder e Companies Aot 20730 1S engaged in the manulacturig of

contaner gdass,

The Campany has six operating plants at Rishra, Bahadurgarh, Rishikash, Sinnar, Maidupeia &
Pondecharmy, HMGIL is currently undergoing Comparate Insalvancy Rasslubion Pracass (MCIRPT)
ag per he provisions al the nsevency and Bankrupboy Code, 2016, a8 amanded friom time ba
time ("Code”), pursuant o the orders dated Octeber 21, 2021, passed by Hon'ble National

IIFL

ASSET MANAGEMENT

NOTICE IS HEREBY GIVEN to all unitholder(s) of IIFL Mutual Fund that, pursuant to thg
approval of the Securities and Exchange Board of India (“SEBI”) vide its letter dated
February 01, 2023 the names of the IIFL Asset Management Limited (AMC), IIFL Trusted
Limited ( Trustee Company ) and IIFL Mutual Fund (Trust) are proposed to be modified ag

shell companies.
They came into
focus again in Jan-

ment and business, and of letting,
indeed encouraging, regulators do
their job. Why has Sebi not yet got to

FORMER RBI GOVERNOR Raghu- uary when a US thebottomoftheownershipofthose | follows: bl Eg;'gfa'l'l:‘;’L‘;‘Tf‘:‘rﬂﬂE’fncﬂiﬂa?:jﬁjmﬁ“jaW“EF'F'“""E‘:'““‘E
ram Rajan has asked Why Sebi has short-seller Mauritius funds which have been Sr. No.  Existing Name o . Proposed Name o Reguirement: HNGIL intends 1o procune Cullel - Whilte, Green and Ambes (sorled & cheaned) for
not yet got to the bottom of owner- alleged that Adani  holding and trading Adani stock? 1. lIFL Asset Management Limited 360 ONE Asset Management Limited 8l piarity ks menbionad o,

\ - : : : i i i For more detais, kindly sand smail an: hngil. quotatic il
ship of the four Mauritius-based Group used off- Doesitneedhelp from the investiga- § ::Et Iﬂrﬁtsjgf;r:ged _ 228 8’;5 f/lsjt‘ztaﬁzujzze Limited vt
funds which are said to have parked Raghuram shoreshellfirmsto tiveagencies?” Rajanasked. ' Mr. Girigh Juneja

Resalulicn Prafessanal Tor Hindusthan Matand Gass & Indusires Limiled
(& company under Comporate Insohvency Resolution Process by NCLT
order dafed Dctober 21,2021}

Rugisterad with 1BBI: IP Registratian Mo,
IBEPAJOINE-PO09SS2017-20 1811 646

E-mail Id: jurejaginishd 1@gmail.com; kg irp21i@gmall.com

FORM B
PUBLIC ANNOUNCEMENT
(Regqulation 12 of the Insclvency and Bankmpley Board of india (Liquidation Process) Regulations, 201E)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
MADHUR NOURISHMENT PRODUCTS LLP

PARTICULARS | DETAILS
Mara of corparate dablor MADHUR NOURISHMENT PRODUCTS LLP

Consequent to the change in name of the above-mentioned entities, the Schemes of IIFL
Mutual Fund (“IIFLMF”) shall be renamed as 360 ONE XXXX. For instance, the name of
IIFL Focused Equity Fund will be modified as 360 ONE Focused Equity Fund. Al
references to the existing name of the Schemes wherever appearing in the Statement of
Additional Information/ Scheme Information Document and Key Information
Memorandum & Application Forms shall be replaced with the new name. All other
features such as type, investment objective, asset allocation pattern and terms and
conditions etc. of the Schemes shall remain unchanged.

Subsequent to the above modification and in compliance with the provisions of SEBI
(Mutual Fund) Regulations, 1996, the Trust Deed is proposed to be amended with prio
approval of the unitholders through postal ballot process.

In this regard, M/s Nilesh Shah & Associates, has been appointed as Scrutinizer for

90% of their $6.9-billion in Adani Rajan, former
Group stocks. RBI governor
The funds — Elara India Oppor- — -
tunities Fund, Cresta Fund,Albula  allallegations.
Investment Fund and APMS Invest- “The issue is of reducing non-
ment Fund — have been under transparent links between govern-
cloudforthelastfewyearsafter
allegations that they may be

inflate stock price.
Adani Group has
repeatedly denied

Becausefundsareregistered in tax
haven Mauritius, their ownership
structure is opaque.

Cresta,Albulaand Elara have been
subject toatleast one probe foralleged
round-tripping.

Date : O6th Manch 2023
| Flaca : Kaolkata

NMDC Limited

(A Government of India Enterprise)

‘Khanij Bhavan', 10-3-311/A, Castle Hills, Masab Tank, Hyderabad -500028

| | sl
LF R | —= |
o e

PUBLIC NOTICE Corporate ldentity Number (CIN} - L13100TG1358G0I001674 scrutinizing the conduct of postal ballot exercise in a fair and transparent manner. Detailg Uate of incorporation of corporate debtor| D20EEE
Motice 15 hersby given that M's. ICRA CONTRACTS DEPARTMENT of postal ballot particularly the terms of voting, mode of voting, timelines for sending duly Authority under which comorate deblar | ROC Mumbai
Limited, a credit rating agency registerad | | Tender Enquiry No: HO|Contracts)iServicesiFF Central wing/Khanij Bhavan2023/919, De.0s/03/2023 filled-in and signed ballot papers, manner of determining the results of postal ballot, etc| i5 incorporated / "'3?5"?."5':' o] ;
with the Securities and Exchange Board of | [MSTC Ref. No.: NMDC/HOV96/22-23/ETi957, Estimated cost including GST is Rs 3.06 Cr are mentioned in the Letter to Unitholder which is being sent separately along with the |# | Gorporala dentity No. | Limited Liabiity | AAF- 6086

Indiia, mo konger hodds any rebationship or
association with any entity or personin the
capacity of marketing associate or advisor
for providing any referralsfeads to ICRA for
its cradit rating business.
ICRA advises the public at large not o deal
with any entity or person claiming isel!
himself to be a marketing associate or
advisor of ICRA ICRA does not lake the
responsibility of any such acts, deeds,
commitment and things of whatscever nature.
Further, it is heraby clarfied that ICRA
does not give or issue any advance or
indicative ratings.

For & on behalf of ICRA Limited
5‘1.'.
Auth, Signatory

WMDC Limited, A "NAVARATNA" Public Sector Company under Ministry of Steel, Gowt, of
India, irvites onlinge bids from prospective bidders for the work of “Renovation of First Floor
Ceniral wing of NMDC Khani] Bhavan, Hyderabad”.
The detailed MIT and Bid documents can be viewed and for downloaded from 06/032023 o
050452023 from following website links;
1. NMDC website — hitps.tenders.nmdc.co.infnmdctender!
. Cenfral Public Procurement portal — hitps:{iwww.eprocure.gov.in‘epublish/app and
saarch tender through tender enguiry numiser
3. MSTC portal - hittps:feww.matcecommerce.comeprochome/nmdc/buyer_login.jsp
For further help refer fo vendor guide’ givenin MSTC website,
The bigders ane requasted to submit ther Bids online through MSTC Limiled website. The details
of submission of bid theough online are given in NIT. The Bidders on requlsr basis ane reguired o
visitthe NMDC's website!CPP Portal! MSTC wabsite for comigendur, ifany, at a future date.
For further clarification, the following can be contacted — Chéel General Manager (Condracts),
MMDC Limited Hyderabzd, Tel no, +91-040-23532800, email. (1) contracts@nmde,co.in;
{2} gnaresh@nmde.co.in
For and on behalf of NMDC Lid, Chief General Manage

iContracts)

proposed Draft Supplemental Deed of Trust.

In case any existing Unit holder has not received postal ballot, they are advised to contact

any of the designated Investor Service Centers of [IFL Mutual Fund.

“MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY”

For IIFL Asset Management Limited

Place: Mumbai
Date: March 05, 2023

Authorised Signatory

Sd/-

Kenfification Me. of corporaie debbor
5. | Addrass of the ragistared offica

ard principal office (if any) of
carporate dablar

| C-713 BSEL Tech Park. Plot No.39/5 & A905A,

Sactor 304, Opp.: Vashi Raiway Station, Vashi,
Mawi Mumba, Mumba: City, Maharashira 400703,

6. | Date of closure of Inscivency
Rasalulion Procass

D023

T. | Liguidation commencement
date of Corporate Debior

010N 2023

SUZLON

POWERIMG A GREEMER TOMORROW

8. | Mame and reqisiration numbes

af the insoivency professional
actng as kquidator

9, | Address and e-mail of the Bquidaler,
as ragistaned wilh the Board

10 Address and e-mail to be usad for
carrespondence with the liquidator

Mr. Prashant Jain
Registration Mo,

| IBEIIPA-D011P-PO1 368/2018-201812131

Add; AS01, Shank Heights, Plat No. 2.3,9810
Secior 11, Koparkharne, Thane, Mavi Mumbai-
40705 Emall id: IpprashantjainiZgmall.com

| Mir. Prashant Jain

SSARV| Resclution Servces LLP
Add; B-610, BSEL Techpark, Sector 30 A,
Cpg. Vashi Railway Skabion, Mav Mumbai -

BHARDSA APND KA

13{”-.]1_'&:.1;:

HDFC Asset Management Company Limited
A Joint Venture with abrdn Investment Management Limited

CiIN: L65991MH1999PLC123027

Registered Office; HDFC House, 2nd Floor, H.T. Parekh Marg, 165-166, Backbay Reclamation,
Churchgate, Mumbai - 400 020. Phone: 022 66316333 « Toll Free Nos: 1800-3010-6767 / 1800-419-7676
Fax: 022 22821144 » e-mail: hello @ hdfcfund.com = Visit us at www.hdicfund.com

NOTICE

NOTICE is hereby given that HDFC Trustee Company Limited, Trustee to HDFC Mutual Fund
(“the Fund”), has approved the following distribution under Income Distribution cum Capital Withdrawal
(“IDCW™) Option of HDFC TaxSaver and HDFC Housing Opportunities Fund and fixed Thursday,
March 9, 2023 (or the immediately following Business Day, if that day is not a Business Day) as the

RO el e S,

'Name of the Scheme / Plan(s) / Option(s)

_HDFC TaxSaver - IDCW Option

'HDFC TaxSaver - IDCW Option - Direct Plan

'HDFC Housing Opportunities Fund - IDCW Option
'HDFC Hﬂusiﬁg ﬂ.[.J-[JGﬂuniliES Fund - IDCW ﬂ}:ainn N

Direct Plan

Net Asset Value Amount of E-Face Value

(“MAV") as on  Distribution | (% per unit)
March 3, 2023 (T per unit)# |

| ger s

58107
12.340

13.087

ek

9.7/3

1.00 10.00

# The amount of distribution per unit will be the lower of the rate mentioned above or the available
distributable surplus (rounded down to a multiple of five at the third decimal) as on the Record Date.

Pursuant to the Distribution, the NAV of the IDCW Option(s) of the above Schemes
would fall to the extent of such distribution and statutory levy, if any.

The amount will be paid, net of applicable tax deducted at source (TDS), to those Unit holders /
Beneficial Owners whose names appear in the Register of Unit holders maintained by the Fund /
Statements of Beneficial Ownership maintained by the Depositories, as applicable, under the IDCW
Option(s) of the aforesaid Schemes on the Record Date (including investors whose valid purchase /
switch-in requests are received by the Fund and the funds are available for utilization before cut-off
timings in respect of the aforesaid Schemes, on the Record date).

With regard to Unit holders who have opted for Reinvestment facility under the IDCW Option(s) of
HOFC Housing Opportunities Fund, the distribution amount {net of applicable TDS) will be reinvested,
by allotting Units at the ex-Distribution NAV per Unit (net of applicable stamp duty).

Unit holders are advised to nota that for redemptions and IDCW declared with effect from January 13,
2023, as per amended SEBI regulations, payout will be done only through electronic mode(s), even
where a Unit holder has opted to receive physical instruments. Thus, payment of such amounts shall
be made through physical instruments only in exceptional circumstances for reasons to be recorded
by the AMC. Accordingly, unit holders who have opted for / have earlier received physical instruments
are requested to update their bank account details by / sending us a copy of a cancelled cheque of

first / sole holder's bank account.

All updations of PAN, KYC, email address, mobile number, nominee details, elc. should immediately be
forwarded to the Investor Services Centers of the Fund (for units held in non-demat form) / Depository
Participant (for units held in demat form). Unit holders are also advised 1o link their PAN with Aadhaar
Number, Further, Unit holders can view the Investor Charter available on website of the Fund as well
as check for any unclaimed redemptions or IDCW payments.

In view of individual nature of tax consequences, each investor should seek appropriate advice.

For HDFC Asset Management Company Limited
(Investment Manager to HDFC Mutual Fund)

Place : Mumbai
Date : March 5, 2023

Sd/-
Authorized Signatory

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME
RELATED DOCUMENTS CAREFULLY.

fi-nanci“. ep' .in

Suzlon Energy Limited

Registered Office; “Suzlon”, 5, Shrimali Sociedy, Mear Shri Knshna Complex, Mavrangpura, Ahmedabad - 380 009,
Gujarat, India; Tel: +91 79 6604 5000, Corporate Office: One Earth, Hadapsar, Fune - 411 028, Maharashtra, Indiz
Tel: 81 20 6702 2000, Contact Person: Geetaniall 5. Vaidya, Company Secretary and Compliance Officer
E-mail: imvestorsi@suzlon.com; Website: www.suzlon.com; Corporate Identity Number: LA D0GIS95PLCIZ5447T

This is only an advertisement for the informeation purpose and not for publication, distribution, or release, direcily or
indiractly, in the United States of America or otherwise outside India. This is not an offer document. All capitalised terms
used and not defined herein shall have the meaning assigned to them in the Letter of Offer dated 28° Sepiember 2022
read with addendum dated 10" October 2022 filed with the BSE Limited ("BSE") and the National Stock Exchange of
India Limited ("N3E"}, the stock exchanges, where the Equity Shares of the Company are prasently listed (BSE and
NSE hereinafter together referred to as “Stock Exchanges”) and the Securities and Exchange Board of India ["SEEBI").

FIRST AND FINAL CALL NOTICE TO THE HOLDERS OF PARTLY PAID-UP
EQUITY SHARES (ISIN: IN9040H01011) OF SUZLON ENERGY LIMITED
AS ON THE RECORD DATE, |.E., THURSDAY, 2"° MARCH 2023,

This is 1o inform that the Securities lssue Commitles of the Board of Direclors of the Company &t its meeting held on
Friday, 24" February 2023, approved making of the Firstand Final Call of T 2,50 (Rupees Two and Paise Fifty Only) per
Rights Equity Share (out of which ¥ 1,00 will be adjusted towards the face value and ¥ 1,50 will be adjusted fowards
securities premium) ("First and Final Call™) on the outstanding 240,00,00,000 {Twoe Hundred Forty Crores) parthy
paid-up equity shares of the Company having a face value of ¥ 2.00 each with ¥ 1.00 pad-up (“Rights Equity
Shares”), which were allotted on 31" Oclober 2022 on a nghis basis pursuant fo the Letter of Offer dated 28~
September 2022 read with addendum dated 10" Oclober 2022,

Further, Thursday, 2" March 2023, has been fixed as the “Record Date” for the purpose of determining the holders of
partly paid-up Rights Equity Shares to whom the call nolice for the payment of First and Final Call will be sent. The
same was intimated to the stock exchange on Friday, 24" February 2023

In terms af the provisions of the Companies Act, 2013, read with the relevant nules made thereunder (the "Act"), the
Company has sent the First and Final Call Notice in the electronic mode bo the members holding parily paid-up equity
shares whose e-mail address 5 reqistered with the Company or the Registrar and Transfer Agent (“RTA™) or
Depositary Participant{s) on the Record Date unless the members have registerad their request for the hard copy of
the same. Physical copy of the First and Final Call Notice along with instructions and ASBA form have been sent vide
permitted modes of despatch, al the registered addresses of those shareholders (a) who have not registered their
g-mail address with the Company or the RTA or the Depository Parficipant{s); or (b) who have specifically registered
their request for the hard copy of the same, The Company has completed the despatch on 4" March 2023,

Accordingly, the details regarding making payment for Firstand Final Call are given balow:

From To Duration
Thursday, 9" March 2023 Thursday, 23" March 2023 15Days

Call Money
Payment Period

Mode of Payment (@) Online ASBA: by visiting the website of SC3Bs* offering the online ASBA facility;

(b} Physical ASBA": by submitting the duly filled up ASBA Form at the designated
branch of the SCSBs";

(c) Payment through 3-in-1 account: by using 3-in-1 type accounts, provided by
some of the registerad brokers.

"Please visit

https Awwws sebi govindsebiwebitherTtherdotion. do ?doRecognisedFpi=yesdintm

id=34 lo referio the hst of exishing SCSBs (for points (a) and (b above).

“Please Visit Company’s website www.suzion,com or RTA's weblink

hitps:dnghts. kfinfech. com/callmoney fo download the Physical ASBA application.

In accordance with SEBI Circular no SEBIVHOICFDIDILY/CIRI238/2020 dated 8" Decamber 2020, sharehalders can
also make a call money payment by using of inked online trading-demat-bank account ( 3-in-1 type accounts) provided
by some of the brokers. Shareholders must login in to their demat account and choose the name of the company
“SUZLON ENERGY LIMITED" and further click on the opfion to ‘Make Call Money Payment” and proceed accordingly.
Shareholders fo note that this payment method can be used only if the concemed broker has made the facility available
to their customers, The Company or the Reqgistrar will not be responsible for non-avaitability of this payment method to
the shareholders.

The BSE and NSE have issued notices for suspension of trading in 151N INSO40H01011 representing parlly paid-up
equity shares of the Company comprising of 7 2,50 (Rupees Two and Paise Fifty Only) with effect from 2% March 2023
and accordingly the ISIN INSC40H01011 representing partly pakd-up equity shares has been suspendad by National
Securities Depository Limited (NSDL) and Central Depository Services (India) Limited (CDSL).

Upon completion of the corporate action, the partly paid-up equity shares shall be converted into fully paid-up equity
shares and would be credited to ISIN INE040H0 1021, allotted by NSDL/ COSL.

All correspandence in this regard may be addressed to KFin Technologies Limited, Selenium Tower B, Plot No.31
and 32, Financial District, Nanakramguda, Rangaraddi-500032, Telangana, India, Tel. MNo.+91 40 6716 2222,
Toll Free No.1800 309 4001; Email id: einward.ris@kfintech.com; website; www_kfintech.com;
Contact Person | M Murali Krishna.

For Suzlon Energy Limited
Sdl-

Geetanjali 5. Vaidya
Company Secretary

Date: 4" March 2023
Place : Pune

Aulfacoors 390

4703 Website: waw.ssarvl.com/

podiwy o creo on eacpe eeves, | Email: lig. madhurnourishmenti@igmail.com

11, Last date for submission of claims | 310N H23

Motice = hareby given that the Hon'ble Matonsd Company Law Tritunal, Mumbai Bench has

ardered {he commencemesnt of the liquidation of the MADHUR NOURISHMENT PRODUCTS

LLP on 01032023,

The stakeholders of MADHUR NOURISHMENT PRODUCTS LLP are hereby called upon to

sybmit their claims with proaf on or before 39033023, 1o the liquidsior at the address mentionad

against iberm No. 10.

The financial credifors shall submit their claims with proof by elactronic means onby, All ofher

craditors may submit the claims with the proodin person, by past or by electranic maans,

Submission of false or misbeading proofs of claim shall attract penaltices.

In case a stakehokdar does nol submil ds claims dunng fhe Bguidation pracass, the claims

submitled by such a stakahokder durng the corporate insohvency resolulion process under the

Irscivency and Bankruptcy Boand of India {Insclvency Resolution Process for Corporate

Persons) Regulations, 2016, shall be deemed to be submitted under section 38 -

Mr. Prashant Jain

Registration No.: IBBUTPA-00/1P-PO1 36852018-201912131

Lquidabor = the malter of Madhur Mourishment Products LLP

Date; 0GMN32023
Placa: Mumbai

PUBLIC NOTICE FOR SURRENDERING OF CERTIFICATE OF
REGISTRATION OF MERCHANT BANKER
BY

ALMONDZ GLOBAL SECURITIES LIMITED
almendz

(hereinafiar refemed to as *AGSL")
(CIN: L74899DL 19094 PLCO59839)
Registered Office: F-33/3,0khla Indusirial Area Phase-il, New Delhi - 110020
Phone Number: 011-43500700; Fax: 011-43500734/5
Website: www.almondzgiobal.com; Email kd: infe@almondz.com
PUBLIC NOTICE

This natice is hereby given to all the concerned parties. cllents and public at [ange that, we,
ALMONDZ GLOBAL SECURITIES LIMITED, having its registered office at F-3313, Okhla
Industrial Area Phase-ll, Mew Delhi -110020, are reqgesterad merchant banker in
accardance with the applicable provisions of Secunties Exchange Board of India
[Merchant Bankers) Requiations, 1992, bearing registration number: INMODOD00234.
Consequent to resfructuning in our Group, we are transterring our Capital Marked Division
[including merchant banking aperations) fram AGSL bo its 100% wholly owned subsidiary
viz, Almondz Financial Services Limited ("AFSL"). (on a slump sale basis). The online
application for grant of fesh regiztration in the name of AFSL has been approved by
Securities and Exchangs Board of India ("SEBIT). Therefore, in accordance with the
directions provided by SEBI, we, AGSL, are issuing this notice to inform the public at large
that we are initiating the process of surrendering of cerificata of registration of menchan
banker. Allclients & related infrastructure of AGSL will also be transfemed to AFSL.
For any further clarifications/ concems, please contact the undersigned

For Almondz Global Securities ls.’g

Ajay Pratap

Company Secrotary & 5r. Vice President Corporato Affairs

Date; March 04, 2023,
Place: Mew Dalki

PUBLIC NOTICE FOR SURRENDERING OF CERTIFICATE OF
REGISTRATION OF RESEARCH ANALYST
BY

ALMONDZ GLOBAL SECURITIES LIMITED
almendz

thereinafier referred to-as "AGSL")
(CIN: L748990L 1904 PLCOS9839)
Registered Office: F-33/3,0khla Indusirial Area Phase-ll, New Delhi -110020
Phone Number: 011-43500700; Fax: 011-43800734/5
Website: www.almondzgobal corm; Email id: infealmaondz.com
PUBLIC NOTICE
This motice iz hereby given to all the concemed partes. clients and public at large that, we,
ALMONDZ GLOBAL SECURITIES LIMITED, having its regesterad office at F-3313, Okhla
Industrizl Area Phasze-ll, Mew Delhi -110020, are registered Research Anabyst in
accordance with the applicable provisions of Securities Exchange Board of India
[Research Analysiz) Regulations, 2014, beaning registraton number: INH100004872
Consequent to restructuring in our Group, we are transferring our Capital Market Division
[including research analyst operations) from AGSL io its 100% wholly cwned subsidiary
wiz, Almondz Financsal Servicas Limited ("AFSL"). (on a slump sale basis). The onling
application for grant of fresh regisiration in the name of AFSL has been approved by
Securities and Exchange Board of India (*SEBIY). Therefore, i accordance with the
directions provided by SEBI, we, AGSL, are ssuing this nofica toinform the public at large
that we are initiating tha process of surrandering of certificate of registration of Research
Analyst, All chients & related infrastructure of AGSL will also be transferred o AFSL
Far any further clarifications concams, please contact the undersigned,
For Almondz Global Securities Ltd.
Sdl-
Ajay Pratap
Company Secretary & Sr. Vice President Corporate Affairs

Date; March 04, 2023
Place: Hew Delhi
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